(AL No, 274 ot 2012

Musi Dehury. ... ... Appheant

Umion of Tndia & Ors . Respondents

{Order dafed: 10042012

CORAM: _ :

Hon'ble Sho C R Molapatra, Member { Admn )
. C‘Cf

Hon'ble Shiz A K. Patnad, Memberd udl )

Heard Mr, NR Roufray, Ld Counsel for the
apphcant and Mr, S5 (gha, Ld. Standing, Counsel appeanng

for the Respondeni-Rabways, on whom 2 copy of this OA

has alresdy heen served,

L

By fiting ihis (3 A the appheant has songht for
the followmg relief:

“To dweet the Respondents to grant
1* and 2™ tinaneiat upgradation under the
MACP Scheme we £ 1092008 and pat
the diitereniial arrear salary Dl the date of
actual rromotion.

And pass any other onder.

*?

R Vide paragraph-9, the spplicant has also prayed
s an mienm rehef o diwect the Respondent No2 to disppse

of the pending representation ss at Annexure-A/4.

ES Sinece the tepresentation of the gpphcant s at

Anmexure-A/4 18 pending with Respondent No2, we, af this
stage, without entering mto the ment of the case, deem 1

proper to send the case before the competent authonty to take



a decision first on the pending representaiion. As agreed (o by
the Ld ounsel for the parties, we duect Respondent No. 2 to
consider the pending representation and pass a regsoned order
within 90 da;s from the date of Tecept of copy of thas order,

: in vase, the competent authorty finds that the
clamm of the apphicant under ..ﬁ'x'smcx ure-A/4 35 sdmissible
under the Rules/Instruciions then he should he pad the
consequental benefits within fﬁw maonths thereatter fo avod
hardshp (o the appheant,

&, With the above observation snd direction, the
{3 A stands disposed of af the stage of admassion ddselt,

7. Send copy of this order, along with copy of the
{3 AL to Respondent Nos, 2, and 3 by Speed Post af the cost of
the appbeant, Ld Counsel for the appheant wnderakes to
deposi the postal requusites hj;' fomorrow, 1e 1104 20172

8 bree cogyes of this order be handed over to the

L. Counsel for the partics.
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MEMEB R Sl ) MEMB
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